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| None is present for applicant. This matter is ‘

f listed for restoration applicat.on No, 433/96.The 0,.A. .
j was dism.ssed for default on 8,2,96,Tnis application E
j was, the.efore, moved on 24,2.96 and since then it is haing;
| lisved for diqpnaalgdn 11:3.96 and 25,7.,96 none had appaarq&'

{ for the applicant. On 19.4,90,tnere wes no sitting and

e

| on 20,8.96 cuﬁnaal for applicant sought acjournment. On

| the last date 1.8 25.7.96 it was made clear that if the
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applicent or his counsel faildto appea. bn this mattar/
the matter woldd be dismissed for default, Counsel for :
applicant is not present It appears that he is not

intdrested in the application, therefore, the Reste*ation |

is dismisscd ror defaulu, i

AM JM

RJ

ey —— = —

e ——— —— e B i

o
4

i
i
i
.]
)
:




